MP/MLA for the month of September 2024

Previsious

No. Nan}e 0.f the Balance as on Institution Disposal Closing balance
District 01.09.2024 /RBT as on 30.09.2024
1 Ambala 0 0 0 0
2 Bhiwani 0 0 0 0
3 Charki Dadri 16 0 0 16
4 Faridabad 0 0 0 0
5 Fatehabad 0 0 0 0
6 Gurugram 38 0 0 38
7 Hisar 0 0 0 0
8 Jhajjar 0 0 0 0
9 Jind 0 0 0 0
10 Kaithal 0 0 0 0
11 Karnal 0 0 0 0
12 Kurukshetra 0 0 0 0
13 Narnaul 0 0 0 0
14 Nuh 4 0 0 4
15 Palwal 0 0 0 0
16 Panchkula 5 0 0 5
17 Panipat 1 0 0 1
18 Rewari 1 0 1 0
19 Rohtak 3 0 0 3
20 Sirsa 0 0 0 0
21 Sonipat 0 0 0 0
22 Yamunanagar 1 0 0 1
Total 69 0 1 68




Details of pending cases against MPs/MLAs in the State of Haryana as on 31.08.2024

Nataaf
Dateor

Date Date of ... Stay, if No, of .
Sr.| District [Name of N, £ MP Name of Sitting/ Title of the Ca%e N?i’. CNR N and Police Stati Offence Maximum follt.e of filing fcl:hflg. 1 fDatel of Prefie{lt status anyz]by Tota; no. No. of witnesses Efx pecte;i t.lmeCf)ml-nents d . by
No. Name lhe Court ame 0 MLA Former case aSSlgl’le m 0. number olice Station alleged punishment 1 lllg charge rlmlna- rammg and 1ts next higher X 0 Wltl'lE.SSeS remain to 0] C().mp etion District and Sessions|
the Court Challan Complain| charge date witnesses| examined . Jof trial Judge
of FIR sheet | court be examined
Ambala Nil
Bhiwani NIL
SANJEEV
SOMBIR NACT/ |HRBHAI- 10-08-
1 SANGWAN [SITTING  [VSSOMBIR| oo e s NIACT 138 | ONE YEAR | ONE YEAR 202 12-11-2024 1 6 MONTHS
L SANGWAN
RAMESH
SOMBIR NACT/ |[HRBHAI- 20-03-
2 SANGWAN [SITTING \;i Eglvvlv]?\ﬁ 1492023 000863.2023 NIACT 138 | ONE YEAR | ONE YEAR 2023 12-11-2024 1 6 MONTHS
SOMBIR  SITTING | SURESH NACT/ [HRBHAI- NIACT 138 - - 13-03- - 1k 6 MONTHS
3 SANGWAN KUAMR VS| 136/2024 [001003-2024| i ONE YEAR 2024 i 19-10-2024 Directions give
. SOMBIR N L
. Sh. Sumit MLA Directions given _in
CDl:’;rki' n};ﬁg‘“éh‘ SOMBIR  SITTING |NIRMALA| NACI/ |HRBHAL- NIACT 138 N N 01-03- . 1 6 MONTHS f?)‘r'zrt;‘::ymm“;ff;l‘lﬁ
> M IS ANGWAN DEVIVS | 120/2024 [000796-2024 2024 . !
4 Dadri SOMBIR - - ONE YEAR - 19-10-2024 fxs per mstructl'ons
SANGWAN Lssued by Hon bl;
SOMBIR  SITTING |RM NIWAS| NACT/ |HRBHAI- NIACT 138 - - 01-03- - 1 F 6 MONTHS I“_I‘:’I:lr,;'l"e‘epﬁg'."; an P
5 SANGWAN VS SOMBIR| 119/2024  000795-2024| - - ONE YEAR 2024 - 19-10-2024 Jab an
SANGWAN I:aryana ) High
SOMBIR _ SITTING | BRAMA NACT/  |HRBHAL- NIACT 138 ; | 01-03- : 1 6 MONTHS t“i::l‘;“ from time to
SANGWAN DEVIVS | 118/2024 [000794-2024 2024 .
6 SOMBIR - - ONE YEAR - 19-10-2024
SANGWAN
SOMBIR  SITTING | SUNILVS | NACT/ |HRBHAI- NIACT 138 18-11- 1 6 MONTHS
7 SANGWAN SOMBIR | 1369/2022 (004550-2022| - - ONE YEAR 2022 19-10-2024
SANGWAN
SOMBIR  SITTING |RAJBIRVS| NACT/ |HRBHAL- NIACT 138 13-06- 1 6 MONTHS
8 SANGWAN SOMBIR | 823/2023 [001777-2023| - - ONE YEAR 2023 19-10-2024
SANGWAN
SOMBIR  SITTING |SUKHVIND| NACT/ |HRBHAL- NIACT 138 10-08- 1 6 MONTHS
SANGWAN ERVS 1201/2022  (003614-2022 2022
9 SOMBIR - - ONE YEAR 19-10-2024
SANGWAN
SOMBIR  SITTING |SAJJANVS| NACT/ |HRBHAL- NIACT 138 08-09- 1 6 MONTHS
10 SANGWAN SOMBIR | 1251/2022 (003874-2022| - - ONE YEAR 2022 19-10-2024
SANGWAN
SOMBIR  SITTING |VINAYVS| NACT/ HRBHAL- NIACT 138 13-05- 1 6 MONTHS
11 SANGWAN SOMBIR | 137/2022 (001172-2019| - - ONE YEAR 2019 19-10-2024
SANGWAN
SOMBIR  SITTING |VINAYVS| NACT/ |HRBHAL- NIACT 138 13-05- 1 6 MONTHS
12 SANGWAN SOMBIR | 139/2022 (001170-2019| - - ONE YEAR 2019 19-10-2024
SANGWAN
SOMBIR  SITTING | KANWAR | NACI/ |HRBHAI- NIACT 138 30-07- 1 6 MONTHS
13 SANGWAN SINGHVS | 11352022 (003434-2022| i ONE YEAR 2022 19-10-2024
SOMBIR
SANGWAN
SOMBIR  SITTING | SHASHI NACT/ |HRBHAI- NIACT 138 17-11- 1 6 MONTHS
SANGWAN SHARMA | 1359/2022 |004529-2022 2022
14 VS SOMBIR - - ONE YEAR 19-10-2024
SANGWAN
SOMBIR  SITTING | KRISHAN | NACT/ |HRBHAL- NIACT 138 22-05- 1 6 MONTHS
15 SANGWAN VS SOMBIR|  268/2024  001868-2024| - - ONE YEAR 2024 19-10-2024
SANGWAN
SOMBIR  SITTING |VINAYVS| NACT/ |HRBHAL- NIACT 138 13-05- 1 6 MONTHS
16 SANGWAN SOMBIR | 138/2022 (001171-2019| - - ONE YEAR 2019 19-10-2024
SANGWAN
Faridabad NIL
Fatehabad Nil
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Date Date of |. . Stay, if No, of .
Sr.| District [Name of Name of Sitting/ Title of the Ca§e No.. and . . Offence Maximum D?t.e of filing ﬁh.ng. Date. of Prese{lt status any, by Total no. No. of witnesses Expected t.lmeCf)ml-nents . by
[Name of MP assigned in | CNR No. Police Station . filing Criminal | framing and its next . of witnesses . of completion District and Sessions
No. Name the Court MLA Former case number alleged punishment charge . higher . . remain to .
the Court Challan Complain| charge date witnesses| examined . Jof trial Judge
of FIR sheet | court lbe examined e B o
3 T IS SuommTa arac
in view of the
directions  contained
in judgments passed
by the  Hon’ble
Supreme Court of|
India in Writ Petition|
(Civil) No. 536 off
2011 titled ‘Public
Interest Foundation &|
other Vs. Union of|
PC ACT U/S India & another’ and
1 &I3MD) | g N 696 of 2016 tded
. HRGRO1- o. o title
Sh. Virender| SH.NITIN Mukesh Vs. |[COMA/ ICOMPL (E), 05-07- 13.11.2024, . X
171 GGM  frilik, ASJ [GADKARI SITTING | Nitin Gadkari [12/2020 001728~ |~ SEC 9A 120B,166,336,4 MPRISIONMNA - INA 2018 Na Arguments No 19 19 0 Ashwani ~ Kumar
2019 ENT \Upadhaya Vs. Union
06,409,420,468 e
of India’ as well as|
1471 & 504 e
the directions
conveyed by Hon’ble
High Court vide letter
No. 858/Spl/Gaz.11.17|
dated 22.07.2021, the|
Courts concerned
have been directed to
dispose of such cases|
expeditiously by|
giving priority over|
and above other
7 witness one CaSES
. filed by |5 Witness year(Stayed
Sh. Amit . 136 HRGRO3- . . X . . .
18 GGM Gautam, Sukhl?lr Former Omparkash 00332020 IComplai Sec-5, Ggm 420 10 Years 21/02/20 21/02/201 b1/02/12 No 30.19.24, Pre No cm"nplama lexamined in W1tne§ List has beeq
Kataria Vs. Mehuram nt 12 2 Evidence nt in pre- |pre charge not filed | removed vide
ACIM 74830/2014 12 X
charge  |evidence order dated
evidence. 27.04.2021)
6 witness One
. filed by |6, witness year(Stayed
Sh. Amit . HRGRO03- . . T . . .
19| GGM | Gautam, Sukhbir Former | OmParkash y 0 o oM. 100488720 COMPRI e 5, Ggm 420 10 Years [/1/13 PB//13 B3 No 09.10.2024, No (omplainaexamined in| Witnes List| has been
Kataria Vs. Ramesh nt Evidence nt in pre- |pre charge not filed | removed vide
ACIM 13 X
charge  [evidence. order dated
evidence. 14.10.2021
7 wi Arguments on
, Witness the point of
Sh, Amit Sukhbir Om Parkash (19114, |HRGRO3-lo ) Alrl‘lr?{e?r?tzj;l ilcfrcll tl]ginaZ;mitg:ZSin Witnes List [Smmoning of
20 GGM Gautam, Kut . Former Vs. SantR COMI- 00153720 t P Sec-5, Ggm 420 10 Years |(10/1/13 10/1/13 |10/1/13 No gfu id No ti P h ¢ filed accused
ACIM ataria s. SantRam |\ 000013 13 M aforesai nt in pre- pre charge not file Sukhbir
application charge  |evidence. .
X Kataria not
evidence.
advanced
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Date Date of |. . Stay, if No, of .
Sr.| District [Name of Name of Sitting/ Title of the Ca§e No.. and . . Offence Maximum D?t.e of filing ﬁh.ng. Date. of Prese{lt status any, by Total no. No. of witnesses Expected t.lmeCf)ml-nents . by
[Name of MP assigned in | CNR No. Police Station . filing Criminal | framing and its next . of witnesses . of completion District and Sessions
No. Name the Court MLA Former case number alleged punishment charge . higher . . remain to .
the Court Challan Complain| charge date witnesses| examined . Jof trial Judge
of FIR sheet | court lbe examined
N Hon’ble High
Court has
5 witess directed to
iled b 2,Witness adjourn the
Sh. Amit Sukhbi Omparkash 135,114, HRGRO3- Complai 13/10/2024, com, IZ' ha lexamined so Witnes List | €3¢ via order
21| GGM Gautam, K‘;tar.;f Former |/ %I;ren lor |COMI- 00013420 PlaliSec-5, Ggm 420 10 Years 9/11/12 9/11/12  9/11/12 No Awaiting No [ .np r:_ ffar in pre nlo . f'le& of CRM-M-
ACIM ! : " 174123/2013 12 Order, Ch;r f; icharge ! 11365-2021
evi dgnce levidence. beyond the
: date fixed
before Hon’ble|
High Court
7, witness
. filed by |7, Witness Arguments on
Sh. Amit . 106,114, HRGRO03- . P . . . .
22| GGM | Gautam, Sukhbir Former | Om Parkash Joony ™ 00149820 COMPlailsec 5, Ggm 420 10 Years [P/2/13 P13 2213 Set Aside | 03:10-2024, No [complainaexamined in | Witnes List|Summoning of
Kataria Vs. Devender nt Argument nt in pre- |pre charge not filed | accused no-8
ACIM 74285/2013 13 X
charge |evidence. to 27.
levidence.
7 witness Arguments on
fi)le dby 4,Witness the point of
Sh. Amit . 218, HRGRO03- . . __lexamined so| ., . . |summoning of
23| GGM | Gautam, Sukhbir Former | QM Parkash oo rrm413 100032120 CO™P1l Sec.5, Ggm 420 10 Years [4/6/13 W4/6/13  4/6/13 No 16.10.2024, |, complainai G o ) Witnes List |7, oo
Kataria Vs. Satish nt Evidence nt in pre- not filed .
ACIM 6/2013 13 charge Sukhbir
charge . .
: levidence. Kataria not
evidence.
advanced
6. witness Arguments on
fi’le dby 5,Witness the point of
Sh. Amit . HRGRO03- . . _lexamined so| ., . . |summoning of
24| GGM | Gautam, Sukhbir Former | Om Parkash - 217,C0MI7 fy, 5,5, Complailg, 5 o, 420 10 Years [6/15/13 6/15/13 [15/006/13 | Droped | 021072024, 1, |complainal G ) Witnes List ‘" ed
Kataria Vs. Parveen 4438/2013 nt Argument nt in pre- not filed .
ACIM 13 charge Sukhbir
charge . .
. levidence. Kataria not
evidence.
advanced
6. witness Arguments on
ffle dby 4, Witness the point of
Sh. Amit . 216, HRGRO03- . . _lexamined so . . |summoning of
25| GGM | Gautam, Sukhbir Former | OM Parkash ooy 484 100581120 CO™P1al S ec.5, Gam 420 10 Years [19/08/13 [19/08/13 [19/08/13 | Set Aside | 12102024, 1, jcomplainale Y ) Witnes List T ced
Kataria Vs. Praveen nt Argument nt in pre- not filed .
ACIM 7/2013 13 charge Sukhbir
charge . .
: levidence. Kataria not
evidence.
advanced
One witness year(()gfaye d
Sh. Amit . 235, HRGRO3- . 6 partly
26| GGM Gautam, Sukhbir Former | Omparkash Vs. o 74200/ 00198920 COMP1ai ey 420 10 Years 7/9/13|  7/9/13 7/9/13 No 18.11.2024, No  WITNES |examined in |6 WITNESS| Nas been
Kataria Arvind nt Argument removed vide
ACIM 2013 13 S pre charge
evidence order dated
vidence. 14.10.2021)
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pate ot

Date Date of |. . Stay, if No, of .
Sr.| District [Name of Name of Sitting/ Title of the Ca§e No. . and . . Offence Maximum D?t.e of filing ﬁh.ng. Date. of Prese{lt status any, by Total no. No. of witnesses Expected t.lmeCf)ml-nents . by
[Name of MP assigned in | CNR No. Police Station . filing Criminal | framing and its next . of witnesses . of completion District and Sessions
No. Name the Court MLA Former case number alleged punishment charge . higher . . remain to .
the Court Challan Complain| charge date witnesses| examined . Jof trial Judge
of FIR sheet | court lbe examined
3
one
. r(Stayed
Sh. Amit . 639, HRGRO31 420/467/468/47|  LIFE year(Stay
27 GGM | Gautam, Sh. Sukhbir | g0 or IState vs SukhbifCHI/4507/20|07686201 | 2220 ity 1/120B, R.P. [IMPRISIONMPY/12/20 20/12/20120/12/201 | 404 p5p3 | 13102024, No 2 6 16 has been
Kataria 5 9 9 9 PWS removed vide
ACIM 19 9 Act ENT
order dated
27.04.2021)
. one
One witness
Sh. Amit |Sh. Om Paramveer 103 HRGRO3- . partly year(Stayed
. . IComplai 499,500,501 16.10.2024, . . has been
28 GGM Gautam, [Parkash FORMER | Rathi Vs Vipin 003250- Sadar 12 YEAR | 08/09/08 08/09/08 08/09/08 No N No 8 lexamined in 7 .
ACIM . Chautala Pubb COMI/ 2008 nt PC Pre-Evidence re charge removed vide
u UPbY 174820/2014 D dorae order dated
Fvidence. 27.04.2021)
Sh. Amit . HRGRO3- . Argument on
29 GGM Gautam, Sukht?lr Former Om Park.ash YS COMI/ 046516- Complai Sec-5, Ggm 156(3) 30/05/20 [30/05/202|30/05/202 No 18.1}1.202'4,C0n No No Point of
Kataria Ishvanti Devi (351/2022 nt 22 2 2 sideration .
ACIM 2022 Summoning
Sh. Amit . . HRGRO3- . Argument on
30| GGM | Gautam, Sukhbir Former | Qm Parkash Vs Comi/ 050924- |COMPRL gec5 Ggm 156(3) 06/10/12 06/10/12 06/10/12 |  No 05.10.2024, No No Point of
Kataria Sukhbir Katria (378/2022 nt Notice .
ACIM 2022 Summoning
Sh. Amit . . HRGRO03- . Argument on
31 GGM Gautam, Sukhl_)lr Former Om PaTkash Ys Comi/ 050307- Complai Sec-5, Ggm 156(3) 08.06.20 08.06.202|08.06.202 No 06.11.?024, No No Point of
Kataria Sukhbir Katria 373/2022 nt 22 2 2 Notice X
ACIM 2022 Summoning
Sh. Amit . . HRGRO03- . Argument on
0 GGM Gautam, Sukhblr Former Om Pa'rkash Ys Comi/ 052610- IComplai Sec-5, Ggm 156(3) 15.06.20 [15.06.202(15.06.202 No 06‘11..2024, No No Point of
Kataria Sukhbir Katria 394/2022 nt 22 2 2 Notice .
ACIM 2022 Summoning
Sh. Amit . . HRGRO3- . Argument on
33 GGM Gautam, Sukhl?lr Former Om Pa'rkash Ys Comi/ 050852- IComplai Sec-5, Ggm 156(3) 09.06.20 09.06.202{09.06.202 No 06. 1}1.202'4, No No Point of
Kataria Sukhbir Katria 377/2022 nt 22 2 2 Consideration ;
ACIM 2022 Summoning
. 166,166A,177,4| .
Sh. Amit . Raman Sharma HRGRO3- . > P 21.11.2024, One Witness
34 GGM Gautam, B.h upinder MLA Vs Bhupinder COMA/ 013579- Complai Sadar 06,407,409,417 10 Years [NA INA 06.07.202 Na Preliminary No 1 Witness |pre charge 11 Around One
Singh Hooda X 23/2024 n ,420,468,424,1 0 . . year
ACIM Singh Hooda 2024 20B Evidence [Evidence
Seven
Sh. Vikram : 132 HRGRO3- , Witness [ (eSS
35| GGM | Jeet Singh, ;‘;ﬁ?;r Former | U7 P{*}l‘l‘j;ll’j COMU  |00118320 gt"mpla‘ Sec-5, Ggm 420 10Yeas NA  NA Y0901 N 28102024 1 No  [ListNot pirtrlnym 4| Na Ar"melirone
CIM 74475/2013 13 Filed ~ [cXamine M
pre charge
evidence.
23.10.2024,
Awaiting order ,
Sh. Vikram Sukhbir Omparkash 214 HRGROS- IComplai Ld. Appellate g:;xlntzgsii Around One
36 GGM Jeet Singh, Kataria Former Vs P Naresh COMI/ 00573020 Int P Sec-5, Ggm 420 10 Years |NA INA 20/09/13 Na Court of Sh. No Witness L re-charge Na car
cIM : 74832/2014 13 Jasbir Singh, E c denceg ¥
ASJ, GGM in i
CRR/252/2019
Charge
. 207 14.11.2024 framed. 5
Sh. Vikram . HRGRO3- . L T .
37| GGM | Jeet Singh, Sukhbir Former [0 Parkash Vs 00637620 C°™Pll e 5 Ggm 420 10 Years [NA  NA 9/29/13 Na  (Awaiting Orderl o g yyipesiWitness Five | Around One
CIM Kataria Rohit  |COMI/ 13 nt in CRM-M- lexamined in year
74881/2014 60131-2023 pre charge
evidence
Charge
. 213 framed. 6
Sh. Vikram . HRGRO03- . .
38| GGM | Jeet Singh, Sukhbir Former |0 Parkash Vs 00460920 ™1l 5 Gam 420 10 Years |[NA  NA 11213 Na 0471072024, | g yyiTNESVImess Na | Around One
CIM Kataria Raj Singh |COMI/ 13 nt Charge lexamined in year
74685/2014 pre charge
evidence
. 227 .
Sh. Vikram . HRGRO3- 03/10/2024, 13 Witness
39| GGM | Jeet Singh, Sukhbir Former State Vs 0562892022201 lsec-5, Ggm 420 10 Years |16/10/18|16/10/18| Na 12/11/18 | Prosecution No |> Examined Two | Around One
Kataria Sukhbir Etc. |CHI/ 5 . Witness year
CIM 65252018 18 Evidence So far.




Patenf
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Date Date of |. . Stay, if No, of .
Sr.| District [Name of Name of Sitting/ Title of the Ca§e No. . and . . Offence Maximum D?t.e of filing ﬁh.ng. Date. of Prese{lt status any, by Total no. No. of witnesses Expected t.lmeCf)ml-nents . by
[Name of MP assigned in | CNR No. Police Station . filing Criminal | framing and its next . of witnesses . of completion District and Sessions
No. Name the Court MLA Former case number alleged punishment charge . higher . . remain to .
the Court Challan Complain| charge date witnesses| examined . Jof trial Judge
of FIR sheet | court lbe examined
N 17 witness
. 230 lexamined;
Sh. Vikram . HRGRO03- 09.10.2024, A
40| GGM | Jeet Singh, Sukhbir Former State Vs 05629020 21291 lsec.5. Ggm 420 10 Years |16/10/18/16/10/18| Na | 12/11/18 | Procecution | No Lo Examination ;| Around One
CIM Kataria Sukhbir Etc. |CHI/ 18 5 Evidence Witness [in chief of year
6527/2018 18th witness
lis deffered
Sh. Vikram . 232 HRGRO03- 31/10/2024, 19 Witness
41| GGM | Jeet Singh, Sukhbir Former | (S Vs icHwy 05620220[;>>'*" fsec-5, Ggm 420 10 Years  |16/10/18| 16/10/18 |Na Na Prosecution | No ol [Examined | Two | Aroundone
cIM * 6531/2018 18 Evidence So far. y
06.11.2024, Six witness
. 236 Evidence.
Sh. Vikram . HRGRO03- . o ’ 6 partly
42| GGM |Jeet Singh, Sukhbir Former |Or Parkash Vs, 00662620/C°™P1al i 420 10Years | Na Na 11013 N |(Awaitingorderl ool WITNES |examined in|  Na | Around One
CcIM Kataria Akash Kataria (CHI/ 13 from High S pre charge year
74888/2014 Court in CRM- evidence
M-33595-2022 )
. 234
Sh. Vikram . HRGRO3- 08.10.2024, 24 .
43| GGM | Jeet Singh, Sukhbir Former |4t Vs Pawan 17722201/952/13 (City 420 10 Years | 4/717 | 7/717 | Na Na Prosecution No |WITNEs|!® Wimess Eight | /round One
Kataria Dawas CHI/ . lexamined year
CIM 7 evidence S
1266/2017
. 237
Sh. Vikram . HRGRO3- 03/10/2024, .
44| GGM | Jeet Singh, Sukhbir Former State Vs 00540220 /8201 lSECTOR -5 420 10 Years | 14/01/19| 14/01/19 Na Na Prosecution No 26 |23 Witmess |y, | Around One
Kataria Sukhbir Etc. |CHI/ 4 . Witness | examined year
CIM 19 Evidence
192/2019
13.11.2024,
. Awaiting order
Sh. Vikram . CcoMI/ HRGRO3- .
45| GGM | Jeet Singh, Sukhbir Former |0 Parkash Vsig, 1y po1s, | 072241- CO™PIal ket erii Daula 420 10 Years | 7/12/18| Na 7/12/18  Na Ld. Appellate | 19 Na Nineteen | Around One
Kataria Meenakshi Court of Sh. Witness year
CIM 224 2018 .
Rajesh Sharma,
ASJ, GGM.
. 85
Sh. Vikram State vs Umesh HRGRO03- . .
46 GGM Jeet Singh, Umesh Former Aggarwal 04532120(154/21 [Kherki Daula 7,10, HUDRA 7 year 28.07.20|28.07.202 INa Na 21/10/2024 No .18 Six W}tness Twelve one year
aggarwal CHA/ Act 21 1 Warrant Witness | examined
CIM /Manorama etc. 21
770/2021
. . 19.10.2024, Awaiting Order.
Sh. Vikram Neeraj HRGRO3- . L . o
47 GGM Jeet Singh, Sh‘ Dharm Sitting Choudhary vs NACT/ 011644- Complai Udyog vihar 138/142, NI 2 year Na Na 20.02.202 Na Proclamation No 4 Witness Two witness Two one year St?y ed by Hon’ble
CIM Singh Dharam Singh 6311/2020 2020 Act (0] Us-82 and 83 examined . High Court Order
ng Cr.Pc CRM-M-46130-2021
19.10.2024,
Awaiting .
. . YES, Stay Awaiting Order,
Sh. Vikram Neeraj HRGRO3- . Order, Stayed By
48 GGM Jeet Singh, Sh' Dharm Sitting Choudhary vs NACT/ 023260- Complai city 138/142, NI 2 year Na Na 19.06.202 Na by Hon’ble fro)m 4 Witness Na Four one year StE}yed by Hon’ble
Singh ; 13926/2020 Act 0 f Hon’ble High Court Order
CIM Dharam Singh 2020 High Court High Court CRM-M-46130-2021
Order CRM-M-| " &
46130-2021
19.10.2024,
Awaiting .
. . ~ YES, Stay Awaiting Order,
Sh. Vikram Sh. Dharm i Neeraj  yacpy  [HRGRO3-(0) lail 138/142, NI 19.06.202 Order, Stayed | "7 ) A Around One | Stayed by Hon’ble
49 GGM Jeet Singh, . Sitting Choudhary vs 023259- city 2 year Na Na Na by Hon’ble s 4 witness Na Four X
Singh i 13925/2020 nt Act (0] . Hon’ble year High Court Order
CIM Dharam Singh 2020 High Court High Court CRM-M-46130-2021
Order CRM-M-| " &
46130-2021
19.10.2024,
Awaiting -
. . YES, Stay Awaiting Order,
Sh. Vikram Sh. Dharm i Neeraj  uacqy  [HRGRO3-0) i . 138/142, NI 09.12.201 Order, Stayed | "7 ) . Around One | Stayed by Honble
50 GGM Jeet Singh, . Sitting Choudhary vs 104285- city 2 year Na Na Na by Hon’ble s 4 witness Na Four X
Singh i 54559/2019 Act 9 . Hon’ble year High Court Order
CIM Dharam Singh 2019 High Court High Court CRM-M-46130-2021
Order CRM-M-| 18" “OU
46130-2021
19.10.2024,
Awaiting -,
. . YES, Stay . Awaiting Order,
Sh. Vikram Neeraj HRGRO3- . Order, Stayed Witness ,
51| GGM |Jeet Singh, Sh. Dharm | o510 | Choudhary vs NACT/ 104286- (Complai city 138/142, NI 2 year Na Na 0912201 Na by Hon’ble from 1 1 it Not Na Na Around One | Stayed by Hon’ble
Singh i 54558/2019 nt Act 9 . Hon’ble . year High Court Order
CIM Dharam Singh 2019 High Court High Court Filed CRM-M-46130-2021
Order CRM-M- 8" 01
46130-2021
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Date Date of |... Stay, if No, of .
Sr.| District [Name of Name of Sitting/ Title of the Ca§e No.. and . . Offence Maximum D?t.e of filing ﬁh.ng. Date. of Prese{lt status any, by Total no. No. of witnesses Expected t.lmeCf)ml-nents . by
[Name of MP assigned in | CNR No. Police Station . filing Criminal | framing and its next . of witnesses . of completion District and Sessions
No. Name the Court MLA Former case number alleged punishment charge . higher . . remain to .
the Court Challan Complain| charge date witnesses| examined . Jof trial Judge
of FIR sheet | court lbe examined
. ) N YES, Stay Awaiting Order
Sh. Vikram Neeraj HRGRO3- . ’ o
52| GGM | Jeet Singh, Sh. Dharm | o100 | Choudhary vs NACT/ 011927- [COMPIaI | goiion 14 | 13842 NL s oo Na Na [24022021 19.10.2024, | from g \oi ool Na Four | Around One | Stayed by Hon’ble
cIM Singh Dharam Singh 6594/2020 2020 nt Act 0 Awaiting order | Hon’ble year High Court Order
High Court CRM-M-46130-2021
District
Sh. Vikram President Gargi HRGRO3- .
53| GGM | Jeet Singh, umesh | pomer | Kakkarvs SOV | 064955- (CO™PIAT Civil Lines 499 2 year Na | Na |2807:202) 70.01.2025, | N I3 Witess| 3 Wimess | Na | ~roundOne | 10.09.2024,
cIM aggarwal Umesh 467/2022 2022 nt 2 Consideration year Consideration
Aggarwal 09.0520
11, but 19 05201 The
accused, 1. but revision 13 2 Witness
Sh.Kulde| "~ petition | Witness
" accused, inst |have b have been
€P Val | gh Kulde agamst |have beEN o o mined
was summoning|examined
ep vats qua the
summon orderu/s | quathe
SEEMA Sh. Kuldeep State Vs egy HRGRBI1 147,148,323,32 edonan|( 11.10.2024, | 319 CrPC | accused pe?scssi‘vjho Within One
54 GGM ACJ (SD) Singh Sitting Parveen and 518/2017 000821- 4.10.20 Bilaspur 5,506,452 IPC 7 years applicati don an NA 25.09.24 Charge ~was persons were na Year 11.10.2024, Charge
others 2017 on u/s S dismissed |who were| . ..
PATAUDI 10 applicatio s A initially
319 by Hon’ble| initially
nu/s 319 . arrayed as
Cr.pc B Punjab and |arrayed as|
. Cr.pc vide .| accused sh.
vide Haryana |accused in|
order . Kuldeep
order d High Court| the
ated. Vats
dated. 14.10.201 on challan
14.10.20" " 16.01.2024
Hisar NIL 5
Jhajjar NIL [ [
Jind NIL
Kaithal Nil
Karnal NIL
Kurukshetra NIL
Narnaul NIL
SH. AMIT 148,149,153A
KUMAR 379A,395,42 )
MAMMAN STATE VS [SC/ HRNUO1- ) =nm o4 |IMprionsmen 09/10/2024
55 Nuh SHARMA, - SITTING 7,436,506,201 . Hitt 0
AD&SJ, KHAN JUBER etc. [143/2024 0022':)22(319- 150/01. 120B.107 18 t for life Appearance
Nuh 08.2023] NAGINA 0IPC 25 25
SH. AMIT 148,149,153A
KUMAR 379A,436,50 )
MAMMAN STATE VS [SC/ HRNUO1- : ~07 4o~ IMprionsmen 10/10/2024
56 Nuh SHARMA, - SITTING 6,395,397,427 . Hi#
AD&SJ, KHAN LUKMAN etc. [171/2024 0022072(17- 149/01. 201,107,120 t for life Appearance
Nuh 08.2023] NAGINA |, ,.BJPG. oA 30 0 30
SH: AJAY 370A.506,30 05/11/2024
SHARMA, MAMMAN STATE VS [SC/ HRNU010|148/01. . Sn4 4n~|Imprionsmen
57 Nuh AD&SJ, T KHAN SITTING ADIL etc.  [145/2024 02226 108.2023 NAGINA  |5,427,201,107 t for life it Arguments on 20 0 20
,120B,180 charge
Nuh 2024 -y
SH. AJAY 148,153A,379
6| nun | SHARMA| | MAMMAN | g oo | STATEVS SC/ povLly B,427,435,39 Imprionsmen| .. oo1112024
v AD&SJ, KHAN AASHIK  [173/2024 2024 137/01. 5,397,201,120| t for life gchar o
Nuh 08.2023  NAGINA B,180,107 9 33 0 33
Palwal Nil
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Date Date of |. . Stay, if No, of .
Sr.| District [Name of Name of Sitting/ Title of the Ca§e No.. and . . Offence Maximum D?t.e of filing ﬁh.ng. Date. of Prese{lt status any, by Total no. No. of witnesses Expected t.lmeCf)ml-nents . by
[Name of MP assigned in | CNR No. Police Station . filing Criminal | framing and its next . of witnesses . of completion District and Sessions
No. Name the Court MLA Former case number alleged punishment charge . higher . . remain to .
the Court Challan Complain| charge date witnesses| examined . Jof trial Judge
of FIR sheet | court lbe examined
Bhupinder Sitting CBIVS g‘“bﬂ 120B. R/'W N Awaiting
59 | Panchkula et Bhupinder b0 |ongsyap0 20154 (CBIACE  W2047LIPC& 0 oo 0yiog poiozts [na.  Chargemot | SRR L e 367
ooda Singh Hooda 1 0019 (CHD 13(2) R'W y framed ot forg -
& others DATED 13(1) D )IPC 12.10.2024
Bhupender Sitting i
Singh
Hooda. RCCH For awaiting
Moti Lal CBI Vs HRPKO1 G2017A 120B/420 IPC of Hon’ble
'Vohra Bhupinder /0008 CBIACB |and 13(2)R/W, 01.12.20(01.12.201 .
60 | Panchkula Court of (Rajay Singh Hooda PC/16/2018 004?3720 Dated CHD 13(1)(d) of PC 10 year 18 3 N/A 16.04.21 }f,lf(ljle:«o:;t Yes. 82 0 82
Sh. Rajeev Sabha & ors. 05.04.20 Act 14.10.2024
Goyal member , 17 e
Special died)
Judge , CBI
Haryana At Bhupender Sitting
[Panchkula Singh
(joined on Hooda. DN
28.04.2023) Moti Lal HRPKO01 ENFORCEM | 3and 4 of For further
61 | Panchkula Vohra ED Vs AJL fz(/)zl\[;[g/ 004503/20 E/gnl\g ENT PMLA Act 7 year 25‘(1’3'20 26'”3'201 25‘03'201 C'f‘:;ﬁfeg‘“ proceedingon| No 25 0 25
(Rajay 19 CHANDIGAR 2002 14.10.2024
Sabha H
member,
died)
Bhupinder ED Vs COMA/ HRPKO01 DN For awaiting
Singh Hud . 3/2021 00048820 ENFORCEM | 3and 4 of submission of
62 | Panchkula Sitting sifhf,"ﬁ'ﬁﬁir& 21 fgnwﬁ ENT PMLA Act 7 year ;?02'2" 15"’2‘202 15'02'202 g};amrgg ot | gnal reportin|  No. 34 0 34
8 ors CHANDIGAR 2004 RC/02/2016 on|
o - H 16.11.2024
Courtor .
Ms. Sanghi Ram FIR
Aparna HRPKO03 [NO. 290 For
63 | Panchkula [Phardwaj, Former State Vs | op1930019 00429201 [dated e 14 4x0 1pC 7 year 10.01.20 [10.01.201) g o |45 ggpgp3 | Prosecution | 15 8 7
CIM, Sanghi Ram 9 24.11.20 Panchkula. 19 9 evidence on
[Panchkula. 17' - 14.10.2024.
(30.07.2024
A)
™ 20272020 e 10 s, Sudhir etc.
as State V. a involving former
Sh. Sanjay, . 260 dated 457,380, Prosecution Sudhir etc. a . .
64| Panipat |SDIM Satvinder State V. | oy gy 2020 HRPPALO0L 15 ) oy (Samalkhl 6008 34 | 7vears | 09.07.2021 390720 Na | 073021 |evidence for] ~ NA 39 27 12 6 Months | involving | MALA is pending.
T Rana Sudhir etc. 109 2020 a 21 Charge framed on
ha 0 IPC 14.10.2024 former MLA . O
is pending, 6 remaining 5 accused.
Duve nracant |15 PW’s recorded on
This case was No. 51 51 0 Judicial Officers have
not fixed been directed not to
during this give unnecessary
adjournments except
month and for the
|Sh. already fixed special/substantial
Salender fofr 0%1?-2024 Six months reasons to be
Singh, Addl. . HRRHO10 . or defence . recorded on moving
65| Rohtak |District & - Balbir @ Bali|  Former State@‘)’ s, Dalbir 64 02 | tob | Kalanaur 302 o 119.00.201123.01.13| 28.05.11 | Z59%13  levidence if any af‘efr vacation | ¢\ itten application
Sessions 2902014 |07 P e and for of stay on | py the concerned.
ludge, arguments. proceedings. |They have also been
Rohtak asked to use video
conferencing facility
for conducting court
proceedings and
speedy disposal of
such cases.
ONTEQUESL, 1 Stayed by 3 38 1-2 years after
Ms. Nisha case was - \Hon'ble Mr. vacation of
Chief Manish G HRRH030 Civil Li 26.02.202| Not Framed 1?)di%u2rg§3 for | .S Mad: stay on
66 | Rohtak [udicial - Balraj Sitting e Bara el 15303548202 - I INES 1 499,500 IPC - - - L otrramed ) 10.10. or| H.>.Madaa 41 proceedings.
. s Balraj Rohtak 0 yet argument on non
Magistrate, 0
Rohtak. the point of 2782’3'0'6'0
] in -
summoning of |, )12 5020
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Case No. [Date Date of Date of Hl:;:gm Date of |Present status Stay, if Total no No. of No, of [Expected timeComments by
Sr.| District [Name of Name of Sitting/ Title of the . . and . . Offence Maximum o filing . 2, . . any, by o witnesses . P .
No Name  lthe Court [Name of MP MLA Former case assigned in | CNR No. umber Police Station alleged punishment filing charge Criminal | framing and its next higher of witnesses remain to of completion District and Sessions
. the Court Challan Complain| charge date witnesses| examined . Jof trial Judge
of FIR sheet | A . court lbe examined
t Argumenton 3 8 1-2 year
the application
u/s 317 Cr.P.C.
for permanent
exemption of
Ms. Nisha, Accused
Chief Mahant HRRHO30 Baljeet not
67| Rohtak |udicial Mahant Sitting | Balaknath Vs 961|15686202| - | IMT,Rohtak | 499:500,501 - - ~  |06.09.202) Not Framed | ;0" 4 on 11
Magi Balaknath . IPC 1 yet
agistrate, Baljeet 1 request Case
Rohtak. was adjourned
to 14.10.2024
for arguments
on the
application and
fUl E‘lidtll‘.t.
153/153A/
IMS. Ankita
State Vs. HRREO010 153B/124A . .
68| REWARI |oharma, RoshanLal | poinar | RoshanLal (SC-33-2023 |00527202| 179/ | Model Town, | ypg e | Life  127.05.20127.05.201) - Decided on - 13 - - 2 Years
ASJ, Arya 26.04.16 Rewari . |Imprisonment| 19 9 05.09.2024
R . Arya 3 Haryana Police
ewari
Act
Sirsa Nil
Sonipat Nil
The Hon'ble High
Court of Punjab &
Haryana at
Chandigarh, has
directed to adjourn
the hearing in the trial
to a date beyond that
given by the Hon’ble
The case is Direction has High Court, in CRM-
y R M-23786-2021. No
Ms. Indu FIR NO. fixed for P begn glverl:to further order has been
. N State V/s HRYNO030| 149 420, 406, 409, . 07.12.2024 for adjourn the .
6| Yamuna Bala Chief —_|Sh Subhash| g0 | ucum Rani (CHI444721 01542202 DATED|  Buria | 467,468, 471, Life  |16/03/20)16/03/202 | 44062001 | awaiting Yes 11 0 11 | casebeyond | received from the
Nagar Judicial Chaudhary Imprisonment| 21 1 ) Hon’ble High Court.
Magi etc. 1 15/10/20, 120-B IPC further orders the date fixed . X
agistrate \ 1..| The date fixed in the
18 of Hon'ble by the Hon'ble 5 X
High Court High Court Hon’ble High Court
) " | was 22.07.2024 and
further adjourned for
02.12.2024 and as
such the present case
has been adjourned
for 07.12.2024 for
awaiting further
orders from the
Hon’ble High Court.
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